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IN THE CENTRALADMINISTRATIVE TRIBUNAL <t.:c •'H 

......... . 	.................................. 

O.A.flft. No 5or 198 

Flr.fl.LingaRao 	for Applicant(s) 

Versus 

Iir.N.R.Oevaraj, CGSC 	for Respondent(s) 

- Sr. No.I Date 	 Orders 

3rd September, 1987 

The order sought to be impugned in this 

application is passed by the Superinthnding Surveyor, 

O.C.No.41 Party (so), Survey of India, Pálghat. The 

cause of action has arisen at Paighat and the appli-

cant and the respord ants are at Paighat. . Therefore, 

this Tribunal has no jurisdiction to entertain this 

Spplication. The papers may be returnedto theCoun-

sal for the applicant for enabling him p±esent the 

case before the court of rnnipstent jurisdiction 

2., 	Nlr.D.Lingarao, Counsel for the applicant and 

Sri N.fLDevaraj, Addl.CGSC for the Respondents are 

present. 
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